BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 725/2018

Shri Sajjan Sodani
Applicant

Versus
State of Raj. & Ors.

Respondents

COMPLIANCE REPORT OF THIS HON’BLE TRIBUNAL
ORDER DATED 03.05.2019, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, Mahaveer Mehta S/o Late Shri S. S. Mehta, aged 56

years, working as Regional Officer, Rajasthan State Pollution
Control Board, Bhilwara (Raj.) do, hereby take oath and state as

unde_r:-

1)

2)

That I am working as Regional Officer, Rajasthan State
Pollution Control Board, Bhilwara (Raj.) and I am well
conversant with the facts and circumstances of the matter
and as such competent to swear this affidavit on behalf of

the State of Rajasthan.

That the Hon'ble Tribunal by order dated 03.05.2019

directed as follows:-

“1. The issue for consideration is encroachment on Kothari River near Bhilwara,
Rajasthan and dumping of domestic, industrial and other waste, including bio-
medical waste, Keshav Hospital, Bhilwara is also said to be involoved.

2. Vide order dated 12.10.2018, a report was sought from the Rajasthan State
Pollution Control Board (RSPCB) and District Magistrate, Bhilwara. Report dated
18.02.2019 was to the effect that untreated domestic waste was being
discharged in the drain from the back side of the boundary wall of the hospital.
Accordingly, vide order dated 21.02.2019, the RSPCB was directed to furnish a
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3)

4)

S)

final action taken report including taking of a performance guarantee from the
local body for complying with the Rules prohibiting discharge of sewage in
municipal drain and dumping of construction and demolition waste in a water
body.

3. Further report dated 18.04.2019 has been received to the effect that a criminal
complaint has been filed for violation of environmental laws and Consent to
Operate issued to the hospital has been cancelled. Interim compensation has
also been calculated for damage caused to the environment. The Municipal
Council has been required to pay interim environmental compensation and
furnish a performance guarantee.

4. Thus, steps taken are still not complete. Let the RSPCB take further steps for
enforcement of law and furnish an updated report in the matter after three
months.

5. Learned counsel for the applicant states that steps have not been taken
against illegal constructions. Let this aspect be also looked into by the RSPCB and
if it is so, appropriate action be taken including taking up with the concerned

authorities.
6. A copy of this order be sent to the Rajasthan State Pollution Control Board
(RSPCB) by email.”

That in compliance of the directions passed by this
Hon’ble Tribunal, the Regional Officer Bhilwara of the
State Board has constituted a team vide office order dated
08.05.2019 to conduct fresh inspection of the disputed
area. The photo copy of the office order dated 08.05.2019
along with the inspection report is annexed herewith and

marked as Annexure-1 (Coll.).

That the State Board has issued show cause notice dated
09.05.2019 to the Secretary, UIT, Bhilwara for ensuring
compliance of Construction and Demolition Waste
Management Rules, 2016. The photo copy of the show
cause notice dated 09.05.2019 is annexed herewith and

marked as Annexure-2.

That the State Board vide letter dated 27.06.2019 has

requested the Secretary, department of Local Self

Government, Government of Rajasthan, Jaipur to direct

the Commissioner, Municipal Council, Bhilwara to ensure
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6)

7)

8)

and submit Performance Guarantee and environment
Compensation in compliance of letter dated 05.04.2019
and 24.06.2019. The photo copy of the letter dated
27.06.2019 is annexed herewith and marked as
Annexure-3.

That the State Board Headquarter vide office order dated
02.09.2019 agéu'n constituted a team to conduct
inspection of the disputed area. The team so constituted
by the State Board has inspected the Kothari River area
and the disputed hospital i.e. M /s Porwal Hospital Pvt.
Ltd., Bhilwara on 03.09.2019. During the course of
inspection certain shortcoming were observed and the said
shortcomings were duly communicated to the concerned
officer of the Municipal Council, Bhilwara; UIT, Bhilwara
and representative of M/s Porwal Hospital through site
inspection memo. The photo copy of the office order dated
02.09.2019, on site memos issued to the concerned and
the detailed inspection report is annexed herewith and
marked as Annexure-4 (Coll.).

That M/s Porwal Hospital Pvt. Ltd. submitted the reply of
site inspection memo to the State Board on 04.09.2019
and the same was verified by the official of the State Board
on 05.09.2019. During the course of verification it was
observed that the shortcomings have been rectified except
installation of rain water harvesting system. The photo
copy of the hospital reply dated 04.09.2019 along with
verification report dated 05.09.2019 is annexed herewith
and marked as Annexure-5 (Coll.).

That the State Board vide letter dated 04.09.2019 has

issued directions under section 33A of the Water Act, to
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the Commissioner, Municipal Council, Bhilwara; District
Collector, Bhilwara and Secretary UIT, Bhilwara for taking
necessary action for rectification of the shortcomings
observed by the inspection team of the Headquarter and
ensure compliance of the orders passed by this Hon’ble
Tribunal dated 12.10.2018, 16.01.2019, 21.02.2019 and
03.05.2019. The photo copy of the directions dated
04.09.2019 issuéd to the Commissioner, Municipal
Council, Bhilwara, District Collector, Bhilwara and
Secretary UIT, Bhilwara are annexed herewith and marked
as Annexure-6 (Coll.).

9) The Commissioner, Municipal Council, Bhilwara vide
letter dated 06.09.2019 and Secretary, UIT, Bhilwara vide
letter dated 05.09.2019 has submitted the reply to the

- deficiencies communicated through inspection memo
dated 03.09.2019 respectively. The photo copy of the
Municipal Council, Bhilwara letter dated 06.09.2019 and
Secretary, UIT, Bhilwara letter dated 05.09.2019 are
annexed herewith and marked as Annexure-7 (Coll.).

That in the light of submissions made herein above, it is
requested that the compliance report may kindly be taken on
record. It is humbly requested, to issue necessary directions for
deposition of Environmental Compensation by the Municipal
Council, Bhilwara which was imposed by the State Board vide
letter dated 05.04.2019 and still not deposited. Further, it is
humbly submitted that necessary directions may kindly be
issued to the concerned as deemed fit by the Hon'’ble tribunal
on the observations by the inspection team of RSPCB and on
the subsequent reply received from Municipal Council and UIT
vide letter dated 06.09.2019 and 05.09.2019 respectively.
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Photographs of construction activities and C & D waste in Kothari River
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R = 01482-24115

REGIONAL OFFICE
= RAJASTHAN STATE POLLUTION CONTROL BOARD
N 18, Azad Nag.a{)lé;afnadhai Circle, Bhilwara - 311001
RPCB/RO BHL/BHL/NGT (2019)/L-1/ 3&*— Date : w) )Y

Registered Letter/E-mail

The Secretary.
Urban Improvement Trust,
Bhilwara, (Raj.)

Sub.: - Notice under Section 5 of the Environment (protection) Act 1986 for securing

compliance of the Construction and Demolition Waste Management Rules 2016
-~ added as separate chapter under provisions of the Solid Waste Management Rules,
2016.

Ref.:- (i) Hon’Ble NGT, Principal Bench, New Delhi Order dated 03.05.2019 in M.A. No.
1490/2018 and M.A. No. 1491/2018 under O.A. No. 725/2018 , titled as Sh. Sajjan
Sodani Vs. State Of Rahasthan And Ors. (copy enclosed)

(ii) Nagar Parishad, Bhilwara letter no. 1540 dated 02.05.2019.
(iii) Inspection carried out by this Office on 08.05.2019.

Sir,

1) Whereas, the Environment (protection) Act 1986 (hereinafter referred to as the “Act”) has
been enacted to provide for protection and improvement of the environment and for matter
connected therewith and has come into force, in whole of india, with effect from 19.11.1986.

2) And Whereas, the Municipal Solid Wastes (Management and Handling) Rules 2000
(hereinafter referred to as the “Rules”) have been made by the Central Govt., in exercise of the
powers conferred upon it under the Act, with a view to securing proper management handling
and disposal of municipal solid wastes and have come into force with effect from 25.09.2000.

~ 3) And Whereas, in exercise of the powers conferred by sections 6, 25 of the Environment

(Protection) Act, 1986 (29 of 1986), and in supersession of the Municipal Solid Wastes
(Management and Handling) Rules, 2000, the Central Government notified the Construction
and Demolition Waste Management Rules 2016 as separate chapter under Solid Waste
Management Rules, 2016.

4) And Whereas the provisions of Rule 4 of the Rules makes every waste generator shall prima-
facie be responsible for collection, segregation of concrete, soil and others and storage of
construction and demolition waste generated, as directed or notified by the concerned local
authority in consonance with these rules.

5) And Whereas under the Rules, the generator shall ensure that other waste (such as solid
waste) does not get mixed with this waste and is stored and disposed separately.

6) And Whereas, every waste generator shall keep the construction and demolition waste within
the premise or get the waste deposited at collection centre so made by the local body or
handover it to the authorised processing facilities of construction and demolition waste; and
ensure that there is no littering or deposition of construction and demolition waste so as to
prevent obstruction to the traffic or the public or drains.

7) And Whereas, you have failed to submit waste management plan and get appropriate
approvals from the local authority before starting construction or demolition or remodeling
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work and keep the concerned authorities informed regarding the relevant activities from the
planning stage to the implementation stage.
8) And whereas, in compliance of Hon’Ble NGT, Principal Bench, New Delhi Order dated
03.05.2019 in M.A. No. 1490/2018 and M.A. No. 1491/2018 under O.A. No. 725/2018 , titled
as Sh. Sajjan Sodani Vs. State Of Rajasthan And Ors, inspection of Kothari River (backside of
M/s Keshav Porwal Hospital) was carried out by Board Officials on 08.05.2019 to know the
status of illegal construction/ construction and demolition waste.
9) During the inspection, following observations were made:
a. Construction and Demolition Waste was found scattered in the Kothari river area.
b. Illegal bridge construction activities were found and raw material (stone gitti and
reinforcement) were found.
10)It is important here to mention that Nagar Parishad, Bhilwara vide their letter dated
02.05.2019 referred above has informed that the area of Kothari River where the construction
activities and C & D waste have been found lies under the jurisdiction of Urban Improvement
Trust, Bhilwara. N
11) Also, you have not submitted proper permission/ NOC, whichever is applicable from i
concerned department/ authority regarding the aforesaid illegal construction activities .
12) And whereas the non-compliances and violation of Environment (Protection) Act 1986 and

the provisions of Construction and Demolition Waste Rules 2016 have been viewed seriously
by the Board. '

If you have any objection against this Show Cause Notice, you may submit your reply/
clarification to this Office within a period of 15 days from the date of issue of this Notice failing
which action under relevant provisions of the Acts shall be initiated without any further notice.

Yours sincerely

Encl : As above

(Rajeev Pareek)

Regional Officer o’ c
Copy to:

(i) Group Incharge, EC Cell, RSPCB, Jaipur with a request to inform about applicability of EC under ™
EIA notification 2006 in above matter.

Regional Off|cer
o/C
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o RIS R I S B - L B 0 L B LS
% RAJASTHAN . S'l_‘ATE POLLUTION CONTROL BOARD
““v 4, Institutional Area, Jhalana Doongri, Jaipur.

Phone: 5101871, 5101872, EAPBX: 5159600, 5159699 FAX: 5159694-97

SPEED-POST

MOST URGENT
NGT MATTER

No.F.10(251) RPCB/Legal/NGT/2019/ 23 2_

3o
Secretary,
Department of Local Self Government, ﬁ(
Government of Rajasthan, 7 )
Jaipur (Raj.). %

Sub: - Original Application No. 725/2018 Shri Sajjan Sodani Vs State of Rajasthan
& Others before the Hon’ble National Green Tribunal at New Delhi.

Ref: - 1. Hon’ble NGT orders dated 12.10.2018; 21.02.2019 and 03.05.2019.
2.  Regional Officer, RSPCB, Bhilwara letter dated 05.04.2019.

Sir,
With reference to above subjected matter and referred orders, it is to inform

that the Hon’ble Tribunal has passed order dated 12.10.2018 (order enclosed) as
follows:-

“1. The allegation in this application is that there are encroachments on
Kothari river near Bhilwara, Rajasthan in violation of Section 24 of the
Water (Prevention and Control of Pollution) Act, 1 974. The said
Encroachments on embankment and dumping of domestic, industrial and
other waste is resulting in pollution of the river which is also a source of
drinking water. Keshav Hospital, Biilwara, has been illegally constructed on
the river bank from which bio-medical waste is also dumped into the river.
This has resulted in narrowing of the width of the river. The authorities have
failed to take any action.

2. The above allegations call for examination of the matter.

3. We direct a joint team of representatives of the Rajasthan State Pollution
Control Board and District Magistrate, Bhilwara to look into the matter and
take such action as may be necessary under the law within one month from
the date of receipt of copy of this orier.

4. The District Magistrate will be the nodal officer for the purpose.”

Further the matter was listed for consideration of the report submitted in
compliance of the order dated 12.10.2018. After considering the report the Hon’ble
Tribunal by order dated 21 02.2019 (order enclosed) has further directed as follows:-

“3. Accordingly, report dated 18.02.2019 has been received from the District

Magistrate, Bhilwara stating that finding poliution of the drain adjacent fo

Keshav Hospital (row Porwal Hospital), notice dated 08.02.2019 was issued

under the Water (Prevention and Control of 2 Pollution) Act, 1974 based on

the observation that untreated domestic waste was found flowing in the drain
from backside boundary wall and that the waste water from the Sewage

Treatment Plant (STP) exceeded the prescribed norms, in violation of
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Consent to Operate. Thus, the notice alleges discharge of polluted ujater in
the drain and the sample from the outlet of the STP not meeting the
prescribed norms in violation of conditions of Consent to Operate. -

4. In view of above, it is necessary that the SPCB may furnish its
Jfinal report on the action taken in pursuance of said notice. Needless. fo say
that apart from the other action, the SPCB must recover campensatmn. Sfor
the damage to the environment so as to render polluting activities
unprofitable,

5. We also find that notice has been issued to the Municipal Council
Bhilwara alleging that untreated domestic sewage was being discharged in
the municipal drain which was meeting the river and Construction and
Demolition (C&D) waste was also being dumped in the river. On this aspect
also, the SPCB must give a final report of the action taken, including taking
of Performance Guarantee Sfrom the concerned local body for complying
with the defects within specified time and recovery of compensation for
damage to the environment. ”

In compliance of the directions passed by the Hon’ble Tribunal, the Regional
Officer, RSPCB, Bhilwara vide letter dated 05.04.2019 and dated 24.06.2019 (letters
are enclosed) has directed the Commissioner, Municipal Council, Bhilwara to deposit
Rs. 25 Lacs to RPCB as Performance Guarantee and Rs. 63.80 Lacs for damage
caused to the Environment i.e. Environment C ompensation to RPCB. The matter was

heard by the Hon’ble Tribunal on 03.05.2019 (order enclosed) and the Hon’ble
Tribunal has observed as follows:-

“Thus, steps taken are still not complete. Let the RSPCB take Surther steps

Jor enforcement of law and furnish an updated report in the matter after
three months.”

In view of above above facts and orders passed by the Hon’ble Tribunal, it is
requested, kindly direct the Commissioner, Muncipal Council, Bhilwara to ensure and
submit the Performance Guarantee and Environment Compensation in compliance of
letter dated 05.04.2019 and 24.06.2019 So that the further action taken report be
submitted before the Hon’bje Tribunal within the stipulated time.

Enclosed- As above

Yours sincerely,

B
(Shailaja Deval)
Member Secretary

(22
0eCT Secretary

Copy to following for information and necessary action:-
- Regional Officer, RSPCB, Bhilwara,
e Commissioner, Municipal Council, Bhilwara.
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Date: §/‘7‘ /f?
The Member Secretary,

RSPCB,
Jaipur.

Sub: Inspection report of M/s Porwal Hospital Pvt. Ltd.. Bhilwara (Old Name — M/s Keshav
Hospital) and site of Kothari River for which pollution activities have been alleged in
the original application in the matter of Hon’ble NGT O.A. No. 725/2018

Ref: Office order no. 322 dated 02.09.2019.

Madam,

With reference to above, in compliance of H.O. Office Order no. 322 dated
02.09.2019 and as directed by Member Secretary, RSPCB, Jaipur, a team of undersined
Officials of the State Board was constituted for compliance verification of Hon'ble NGT
Principal Bench, New Delhi orders passed in the matter of O.A. No. 725/2018. titled as
“Sajjan Sodani vs. State of Rajasthan & Others™ which visited the referred site on
03.09.2019.

Inspection reports of Kothari river site & M/s Porwal Hospital Pvt. Ltd., Bhilwara are
enclosed for kind perusal and further necessary action please.

Yours sincerely

“c/ 4
. 26 > n 9 s
ot & Sl
Ms Shilpi Sharma,

Ms Prasputita Nanda, Ms Suman Jhajharia,
JSO, RSPCB, Jaipur JSO, RSPCB, Jaipur AEE, RSPCB, Jaipur
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Inspection report of M/s Porwal Hospital Pvt. Ltd., Bhilwara (Old Name — M/s
Keshav Hospital) and site of Kothari River for which pollution activities have been
alleged in the original application in the matter of Hon’ble NGT O.A. No. 725/2018

In compliance of H.O. Office Order no. 322 dated 02.09.2019 and as directed by Member
Secretary, RSPCB, Jaipur, a team of following Officials of the State Board was constituted
for compliance verification of Hon’ble NGT Principal Bench, New Delhi orders passed in
the matter of O.A. No. 725/2018, titled as “Sajjan Sodani vs. State of Rajasthan & Others”
which visited the referred site on 03.09.2019:

1. Ms. Shilpi Sharma, AEE, RSPCB, Jaipur.
2. Ms. Suman Jhajharia, JSO, RSPCB, Jaipur.
3. Ms. Prasputita Nanda, JSO, RSPCB, Jaipur.

In addition, Sh. Mahesh Kumar Singh, SO, and Sh Aniket Bagara, JEE, from Regional
Office, RSPCB Bhilwara alongwith Sh. Akhey Ram, EE, Municipal Council, Bhilwara and
Sh. Ravindra Singh Khushwaha, JEE, UIT, Bhilwara were also present during the inspection.

The main observations of the inspecting team are as follows:

A. River Kothari

» During the inspection, no biomedical waste was observed by the inspecting team on
the site of Kothari River for which pollution activities have been alleged in the
original application.

» No industrial discharge was found by the inspecting team from the premises of M/s
Porwal Hospital Pvt. Ltd., Bhilwara (Old Name — M/s Keshav Hospital).

10:59 AM

Area behind boundary wall of M/s Porwal Hospital Pvt. Ltd., Bhilwara which was found clean
and no discharge was observed
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> A high level bridge was found under erection stage in the bed of Kothari River. As
informed by Sh. Ravindra Singh Khushwaha, JEE, UIT, they have sought permission
from RSPCB regarding non-applicability of E.C. in the matter.

» The team of Board Officials observed five pillars of the high level bridge under
erection stage and adjacent to the pillars, piles of debris of grit and cement bags were
observed which were obstructing the natural flow of River Kothari.

Pillars of the high level bridge under Piles of debris of grit and cement bags
erection stage on bed of Kothari river observed on the bed of Kothari river

Obstruction of the natural flow of River
Kothari caused by Pillars of the high
level bridge and Piles of debris of grit,
cement bags

n %C* -~
/bi*" 93.});\ ’ W
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» Team of Board Officials along with representatives from UIT and Municipal

Council, Bhilwara identified the following five drains ultimately culminating into
River Kothari:-

(a) Pandu ka Nallah.

(b) Drain near beti bachao Udyan.

(c) Drain flowing from R.C. Vyas Colony.
(d) Drain flowing from Patri Nagar.

(e) Drain flowing from Chitrakoot Nagar.

Municipal drains - Pandu ka Nallah and Drain flowing from R.C. Vyas Colony ultimately
culminating into River Kothari

As informed by EE, Municipal Council, Bhilwara, directions have been issued by
them to UIT for diverting above municipal drains/ nallah culminating to Kothari river
to the main city sewage drain where STP of 10 MLD is being operated by M/s JSW
Ltd., Bhilwara. '

Three number of cremation grounds were observed in the bed of Kothari River by the
inspecting team.

adaNE ndo
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> EE, Municipal Council, Bhilwara informed that door to door waste collection is being
practiced in the nearby colonies of River Kuothari, however, heaps of Municipal Solid
Waste were found lying on the bank of river.

Municipal waste dumped in and near Kothari River

B. M/s Porwal Hospital Pvt. Ltd., Bhilwara (Old Name — M/s Keshav Hospital)

The detailed inspection report of M/s Porwal Hospital(Old name- M/s Keshav Hospital)
is enclosed as Annexure-1. The main points of observations of the inspecting team are as
follows:-

» That the Biomedical storage site was found inadequate as it was not covered properly
and waste was found stored in open containers.

» That biomedical waste was found stored in open containers in O.T and some wards.

» That hospital is not operating Sewage treatment plant continuously to treat the waste
water.

» That hospital has not provided metering arrangement at bore well.

> That hospital has not provided rain water harvesting system.

» That hospital has not maintained record of water consumption due to which water
balance cannot be justified.

Action taken by the team:

> The inspecting team after evaluation of the Kothari river site for which pollution
activities have been alleged in the original application in the referred matter and as per
directions of the Member Secretary, RSPCB, Jaipur, issued memos to the Commissioner,
Municipal Council, Bhilwara, the Secretary, UIT, Bhilwara to submit clarifications/
justifications on the shortcomings relevant to their office within three days directly to the
Member Secretary, RSPCB, Jaipur.
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» Similarly, a memo was issued to M/s Porwal Hospital Pvt. Ltd., Bhilwara to eradicate the
shortcomings/non-compliances observed within three days and submit the compliance
report to R.O Bhilwara and this office.

» Two numbers of samples of inlet and outlet of sewage treatment plant(STP) have been
collected and submitted at Central Laboratory for analysis.

Recommendations:

The inspecting team recommends that after replies against the memos are received from
Commissioner, Municipal Council, Bhilwara, & the Secretary, UIT, Bhilwara and M/s
Porwal Hospital, the reply submitted be verified again for status of compliance.

%,/‘\ /
Il Vo s
Ms Prasputita Nanda, Ms Suman Jhajharia, Ms Shilpi Sharma,

JSO, RSPCB, Jaipur JSO, RSPCB, Jaipur AEE, RSPCB, Jaipur
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mcul member-secretary/ rpeb.nic.in

Memo
Date: 03/09/2019

To,
The Commissioner,
Municipal Council, Bhilwara.

Subject: Regarding inspection of site of Kothari River in compliance of orders passed by
Hon’ble NGT in the matter of O.A. No. 725/2018 on 03/09/2019.

Sir,

TAKE NOTICE that for major shortcomings observed, during inspection of site of Kothari
River by team constituted by HO Office Order dated 02.09.2019 to ensure compliance of
orders passed by Hon'ble NGT in the matter of O.A. No. 725/2018 on 03/09/2019 and you
are hereby directed to clarify/ justify the following shortcomings relevant to your office
W |lh|n three days directly to the Member Secretary, RSPCB, Jaipur:

|
| No. Shortcommos observed by Officer

‘A hl“h level bri bndge was found under erection stage in the bed of Kothari River. As informed
1 by Sh. Ravindra Singh Khushwaha, JEE, UIT, they have sought permission from RSPCB
_ regarding non-applicability of E.C. in the matter.

The team of Board Officials observed five pillars of the high level bridge under erection
2 stage and adjacent to the pillars, piles of debris of grit and cement bags were observed which
\\ ere obstructing the natural flow of River Kathari.

‘Team “of Board Officials along with representatives from UIT and Municipal Council,
Bhilwara identified following ﬁve drains ultimately culminating into River Kothari:-
(a) Pandu ka Nallah
3| (b) Drain near beti bachao Udyan
(¢) Drain flowing from R.C. Vyas Colony.
; (d) Drain flowing from Patri Nagar.
‘ ‘ () Drain flowing from Chitrakoot Nagar.

As informed by EE, Municipal Council, Bhilwara, directions have been issued by them to
‘ 4 UIT for diverting above municipal drains/ nallah culminating to Kothari river to the main
~ city sewage drain where STP of 10 MLD is being operated by M/s JSW Ltd., Bhilwara.

| s " Three number of cremation grounds were observed in the bed of Kothari River by the
\ inspecting team.

EE, Mumcnpal Council, Bhilwara informed that door to door waste collection is being
6 'pracuced in the nearby co]omes of River Kothari, however, heaps of Municipal Solid Waste
~were found lying on the bank of river.

Copy to: -
1. The Member Secretary, RSPCB, Jaipur.
2. Regional Officer, RSPCB, Bhilwara for information only.

By Order of the

l\&eml)cr Secretary

)
A NG /&ufl;
Ll —

Scanned by CamScanner
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretaryf@rpeb.nic.in

Memo
Date: 03/09/2019

To,
The Secretary,
Urban Improvement Trust, Bhilwara.

Subject: Regarding inspection of site of Kothari River in compliance of orders passed by
Hon’ble NGT in the matter of O.A. No. 725/2018 on 03/09/2019.

Sir,

TAKE NOTICE that for major shortcomings observed, during inspection of site of Kothari
River by team constituted by HO Office Order dated 02.09.2019 to ensure compliance of
orders passed by Hon'ble NGT in the matter of O.A. No. 725/2018 on 03/09/2019 and you
are hereby directed to clarify/ justify the following shortcomings relevant to your office
Within three days directly to the Member Secretary, RSPCB, Jaipur:

e e
\ IE‘:; Shortcomings observed by Officer

B B S

A high level bridge was found under erection stage in the bed of Kothari River. As informed
I by Sh. Ravindra Singh Khushwaha, JEE, UIT, they have sought permission from RSPCB
regarding non-applicability of E.C. in the matter.

’ The team of Board Officials observed five pillars of the high level bridge under erection
| 2 stage and adjacent to the pillars, piles of debris of grit and cement bags were observed which/
[ were obstructing the natural flow of River Kothari. '

! Team of Board Officials along with representatives from UIT and Municipal Council,
Bhilwara identified following five drains ultimately culminating into River Kothari:-
(a) Pandu ka Nallah
3 (b) Drain near beti bachao Udyan
' (¢) Drain flowing from R.C. Vyas Colony.
| J (d) Drain flowing from Patri Nagar.
| (e) Drain flowing from Chitrakoot Nagar.

‘;\s informed by EE, Municipal Council, Bhilwara, directions have been issued byr them to

4 UIT for diverting above municipal drains/ nallah culminating to Kothari river to the main
city sewage drain where STP of 10 MLD is being operated by M/s JSW Ltd., Bhilwara.

- SThree number of cremation grounds were observed in the bed of Kothari River by the
inspecting team.

EE, Municipal Council, Bhilwara informed that door to door waste collection is being
6 |practiced in the nearby colonies of River Kothari, however, heaps of Municipal Solid Waste
were found lying on the bank of river.

Copy to: -
I. The Member Secretary, RSPCB, Jaipur.
2. Regional Officer, RSPCB, Bhilwara for information only.

By Order of the

mlbcr Secretary
NG ;g&;lf"
\ S
/ ﬁ 59\)51 -
P

Scanned by CamScanner
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Rajasthan State Pollution Control Board

PO T (o =T —
e —? 4. Institutional Area ,Jhalana Doongri Jaipur-302 004
e i
N Ph: 5159600 Fax: 5159697
Memo
Date: 03/09/2019
To,

M/s Porwal Hospital Pvt. Ltd.,(Old Name Keshav Hospital)

Address: Love Garden Road, R.C. Vyas Colony Tehsil: Bhilwara District: Bhilwara
Subject: Regarding inspection of your unit dated : 03/09/2019

Sir,

TAKE NOTICE that for major shortcomings observed, during inspection of your unit
Dated: 03/09/2019 and you are hereby directed to eradicate the following shortcomings
within three days.

Sr.

No Shortcomings observed by Officer

That the Biomedical storage site was found inadequate as it was not covered properly and waste

3 was found stored in open containers.
2 That biomedical waste was found stored in open containers in O.T and some wards.

That hospital is not operating Sewage treatment plant continuously to treat the waste water.
4 That hospital has not provided metering arrangement at bore well.

That hospital has not provided rain water harvesting system.

That hospital has not maintained record of water consumption due to which water balance
6 cannot be justified.

Signature: .. By Order of the

NAME : coreerennen . R“V—LE}{)&){.LIN“L »
Designation ... eesesecsssees mpﬂ.\)ﬁ(«{)t’-ﬁ\ l&gm be%%{?retary
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‘with Reference to the above mention subje -‘
: ct an ]
:».ftclosed herewith the followings Document. J ¢

rtcomings

Compliance

orage site Was
ot covered

jo Medical waste
was found in open
containers

b

BTP is not
 operating
ontinuously

Meter at bore well

We have covered th
per officials’ finstrieti

water
rvesting system

Work of rain water harvesting is under process we will
in function as earliest. The Proposal of rain water

harvesting is enclosed.

cord of Water
sumption

Water meter at bore well is installed recently, SO now

we have started the keep up record of water |

consumption

. 2 humbly request that on behalf of our steps

please review and col

& oblige us.
o A T e
\%

Scanned with CamScanner

enclosed) LA . :

Bio Medical/ "W aste Eﬁi‘aginers has been covered 02-@5

properly which fou‘ﬁ&glacking in OT and Some -

Ward.(GPS photc:::]g;hs isienclosed),

We have also trained to staff for this purpose. (GPS
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Suppliers of STRwas-directedto,us that some gap 06-07

(1-2 hour) is necessary for-preper loading of Motor.

Now as per. (direction’ of. jals STP will run

continuously. Document of m eading enclosed.

Now we have installed the meter at bore well. (GPS | 05

Qhotograghfsﬁenclosed) :
08-10
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Inspection Report

M/s Porwal Hospital Pvt. Ltd.,
Love Garden Road, R.C.Vyas Colony,
Bhilwara
As per the telephonic directions received from Regional Officer, R.O., RPCB, Bhilwara,
undersigned Board officials visited M/s Porwal Hospital Pvt. Ltd. on dated 05.09.2019 to
verify the rectification done by the Hospital management with respect to the shortcomings
mentioned in the observation memo issued by the inspecting team on dated 03.09.2019, point
wise verification details are as under:-

S.No.

Shortcoming mentioned in

observation memo

Verification done by board officials on 05.09.2019

1

That the Biomedical storage
site was found inadequate as it
was not covered properly and
waste was found stored in open
containers.

The compartments in the Bio Medical Waste storage
site. were covered with openable Lids.(photographs
with GPS Co-ordinates are enclosed )

That biomedical waste was
found stored in open containers
in O.T and some wards.

The Bio medical waste containers were kept in
wooden/metallic  housing which were covered with
openable Lids (photographs with GPS Co-ordinates
are enclosed ).

That hospital is not operating
Sewage treatment plant
continuously to treat the waste
water.

Sewage treatment plant was found operative during
the inspection and logbook is being maintained.

That hospital has not provided
metering arrangement at bore
well.

Hospital management has provided metering
arrangement at bore well (photographs with GPS Co-
ordinates are enclosed ).

That hospital has not provided
rain water harvesting system.

Hospital management has submitted proposal for
installation of Rain Water Harvesting system.

That  hospital has  not
maintained record of water
consumption due to which
water balance cannot be
justified.

Hospital management has installed water meter at
borewell on 04.09.2019 and now started maintaining
logbook for the same.

f{o\;'\'ﬂ’\—‘

( Rohitash Balai)

JEE,RPCB,Bhilwara

JEE,RPCB,Bhilwara

pors N

(Aniket Bagara) (Arpita Agrawal)

AEE,RPCB,Bhilwara
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Pic:- Covered Bio Medical Waste cpntainers
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Pic:-Bio Medical Waste compartments covered with openable lids at storage site

Latitude: 25.364343
Longitude: 74.646694
'Elevation: 399.6m
{Accuracy: 11.8m

Azimuth: 25° (NE)

Pitch: -2.6° (3.6%)

Time: 05-09-2019 17:03
Note: Bio medical waste st
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
TollFreeHelpLineNo. : 18001806127 Ext. 7

Registered A/D

F.16(11)RPCB/BMW/ 264 o R34 Date: oqlcj fg,oﬁﬁ

District Collector,
Bhilwara

Sub:  Directions under section 33A of the Water (Prevention and Control of Pollution) Act,

Sir,

|

6.

1974 for seeking action taken report in the matter of Hon’ble National Green
Tribunal (NGT) order dated 03.05.2019 passed under O.A. no. 725/2018 Shri Sajjan
Sodani v/s State of Rajasthan & others.

Whereas the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred
to as the “Water Act”) has come into force in whole of the country, with ef;l'ect from
23.03.1974. _ ) _

And whereas the Water Act has been enacted to provide for the prevention, control and
abatement of water pollution and for maintaining and restoring the wholesomeness of

water.

And whereas under the provisions of section 24 of the Water Act, no person shall
knowingly cause or permit any poisonous, noxious or polluting matter, determined in
accordance with such standards as may be laid down by the State Board, to enter into any
stream or well or sewer or on land.
And whereas under the provisions of section 25 and 26 of the Water Act, no peﬂ'son shall

without the previous consent of the State Board establish or take any steps to stablish,
any industry, operation or process of any treatment and disposal system or any Extension
or addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade effluent.

And whereas, the Hon’ble NGT in the matter of O.A. no. 725/2018 Shri Sajjan odani v/s
State of Rajasthan & others has inter-alia directed vide order dated 03.05.2019 that

“The issue for consideration is encroachment on Kothari River near hkilwam,

Rajasthan and dumping of domestic, industrial and other waste, including bio-medical
waste, Keshav Hospital, Bhilwara is also said to be involved’

“Steps taken are still not complete. Let the RSPCB take further steps for
enforcement of law and furnish an updated report in the matter after three months.”

“Learned counsel for the applicant states that steps have not been taken against
illegal constructions. Let this aspect be also looked into by the RSPCB and if it is so,
appropriate action be taken including taking up with the concerned authorities.”

And whereas the site of Kothari River was inspected by a team of the officials of RSPCB,
Jaipur on 03.09.2019 and during inspection following shortcomings have been observed :-
1) A high level bridge was found under erection stage in the bed of Kothari River.
As informed by Sh. Ravindra Singh Khushwaha, JEE, UIT, they have sought
permission from RSPCB regarding non-applicability of E.C. in the mait

Ler.




2)

3)

4)

5)
6)
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Five pillars of the high level bridge observed under erection stage and
to the pillars, piles of debris of grit and cement bags were observed wh
obstructing the natural flow of River Kothari.

adjacent
ich were

Team along with representatives from UIT and Municipal Council Bhilwara

identified following five drains ultimately culminating into River Kothari

a) Pandu ka Nallah

b) Drain near beti bachao Udyan

¢) Drain flowing from R.C. Vyas Colony

d) Drain flowing from Patri Nagar.

¢) Drain flowing from Chitrakoot Nagar
As informed by EE, Municipal Council, Bhilwara, directions have bee

12~

>n issued

by them to UIT for diverting above municipal drains/nallah culminating to

Kothari river to the main city sewage drain where STP of 10 MLD
operated by M/s JSW Ltd., Bhilwara.

Three number of cremation grounds were observed in the bed of Kohtari
EE, Municipal Council, Bhilwara informed that door to door waste col

is being

River.
ection is

being practiced in the nearby colonies of River Kothari. However, heaps of

Municipal Solid Waste were found lying on the bank of river.

7. And whereas the State Board, in exercise of the powers conferred upon it under the

provisions of section 33A of the Water Act 1974 and in performance of its
under the Act, issue directions in writing to any person, officer or any authority
person, officer or authority shall be bound to comply with such directions which
the power to direct:-

(2)
(b)

Therefore, the State Board in exercise of the powers conferred upon it under sec

ctions

and such

includes

The closure, prohibition or regulation of any industry, operation or process or
Stoppage or regulation of the supply of electricity or water or any other

service.

ﬁlOIl 33A

of the Water Act, 1974 and in performance of functions under the Act, hereby directs you to
take necessary action for rectification of above mentioned shortcomings and ensure

compliance of directions issued by the Hon’ble NGT, New Delhi in the Q.A. no. 725/2018

Shri Sajjan Sodani v/s State of Rajasthan & others time to time i.e. on 12.
16.01.2019, 21.02.2019 & 03.05.2019. You are further directed to forward action tak

10.2018,

en report

in the matter to this office immediately so that compliance can be submitted before| Hon’ble
NGT before next date i. e. 11.09.2019.
(Sha&}a Deval)
Member Secretary
Copy to following:-
1. PS to Chairperson, RSPCB, Jaipur. : ‘2/ .l

2. PS to Member Secretary, RSPCB, Jaipur. _
3. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, B
4

. Master file. (
| >
MembenS

0, v

bhilwara.

@

decretary
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-3020£
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
TollFreeHelpLineNo. : 18001806127 Ext. 7 '

Registered A/D

F.16(11)RPCB/BMW/ 27 4o 373 ¢ Date: 5y )09 S—z_mj

Secretary,
UIT, Bhilwara

Sub:  Directions under section 33A of the Water (Prevention and Control of Pollution) Act,
1974 for seeking action taken report in the matter of Hon’ble National Green
Tribunal (NGT) order dated 03.05.2019 passed under O.A. no. 725/2018 Shri Sajjan
Sodani v/s State of Rajasthan & others. '

Sir,

1. Whereas the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred
to as the “Water Act”) has come into force in whole of the country, with effect from
23.03.1974.

2. And whereas the Water Act has been enacted to provide for the prevention, co ntrol and
abatement of water pollution and for maintaining and restoring the whoiesonjeness of
water.

3. And whereas under the provisions of section 24 of the Water Act, no person shall
knowingly cause or permit any poisonous; noxious or polluting matter, determined in
accordance with such standards as may be laid down by the State Board, to enter into any
stream or well or sewer or on land. ‘

4. And whereas under the provisions of section 25 and 26 of the Water Act, no person shall
without the previous consent of the State Board establish or take any steps to xLs‘cablish,
any industry, operation or process of any treatment and disposal system or any xtension
or addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade %:fﬂuent.

5. And whereas, the Hon’ble NGT in the matter of O.A. no. 725/2018 Shri Sajjan Sodani v/s
State of Rajasthan & others has inter-alia directed vide order dated 03.05.2019 that

“The issue for consideration is encroachment on Kothari River near Bhilwara,
Rajasthan and dumping of domestic, industrial and other waste, including bipo-medical
waste, Keshav Hospital, Bhilwara is also said to be involved”’

“Steps taken are still not complete. Let the RSPCB take further |steps for
enforcement of law and furnish an updated report in the matter after three months.”

“Iearned counsel for the applicant states that steps have not been taken against
illegal constructions. Let this aspect be also looked into by the RSPCB and |if it is so,
appropriate action be taken including taking up with the concerned authorities.”

6. And whereas the site of Kothari River was inspected by a team of the officials of RSPCB,
Jaipur on 03.09.2019 and during inspection following shortcomings have been observed :-
1) A high level bridge was found under erection stage in the bed of Kothari River.
As informed by Sh. Ravindra Singh Khushwaha, JEE, UIT, they have sought
permission from RSPCB regarding non-applicability of E.C. in the matter.

b
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2) Five pillars of the high level bridge observed under erection stage and adjacent

to the pillars, piles of debris of grit and cement bags were observed whi
obstructing the natural flow of River Kothari.

¢h were

'3) Team along with representatives from UIT and Municipal Council Bhilwara

identified following five drains ultimately culminating into River Kothari :

a) Pandu ka Nallah

b) Drain near beti bachao Udyan

¢) Drain flowing from R.C. Vyas Colony
. d) Drain flowing from Patri Nagar.

e) Drain flowing from Chitrakoot Nagar

4) As informed by EE, Municipal Council, Bhilwara, directions have been issued

by them to UIT for diverting above municipal drains/nallah culmin
Kothari river to the main city sewage drain where STP of 10 MLD
operated by M/s JSW Ltd., Bhilwara.
5) Three number of cremation grounds were observed in the bed of Kohtari
6) EE, Municipal Council, Bhilwara informed that door to door waste colle
being practiced in the nearby colonies of River Kothari. However, b
Municipal Solid Waste were found lying on the bank of river.

ating to
s being

River.
>ction is
ieaps of

7. And whereas the State Board, in exercise of the powers conferred upon it under the
provisions of section 33A of the Water Act 1974 and in performance of its functions
under the Act, issue directions in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions which includes

the power to direct:- _
(@  The closure, prohibition or regulation of any industry, operation or

or

process

(b)  Stoppage or regulation of the supply of electricity or water or any other

service.

Therefore, the State Board in exercise of the powers conferred upon it under section 33A
of the Water Act, 1974 and in performance of functions under the Act, hereby directs you to
take necessary action for rectification of above mentioned shortcomings and ensure
compliance of directions issued by the Hon’ble NGT, New Delhi in the O.A. no. 725/2018
Shri Sajjan Sodani v/s State of Rajasthan & others time to time ie. on 12/10.2018,
16.01.2019, 21.02.2019 & 03.05.2019. You are further directed to forward action taken report

in the matter to this office immediately so that compliance can be submitted before Hon’ble
NGT before next date i. e. 11.09.2019. : ~
d
>
(Sha lajjsa Deval)
Member Secretary
Copy to following:- EZ?/"/
1. PS to Chairperson, RSPCB, Jaipur.
2. PS to Member Secretary, RSPCB, Jaipur. :
3. Regional Officer, Regional Office, Raj asthan State Pollution Control Board, Bhilwara.
4. Master file. C
>
Membgr|Secretary

b
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
TollFreeHelpLineNo. : 18001806127 Ext. 7
Registered A/D
F.16 (11)RPCB/BMW/ 36| Ao 3 b Date: oY ! 09 ‘Mij

Commissioner,
Municipal Council, Bhilwara

Sub:  Directions under section 33A of the Water (Prevention and Control of Pollution) Act,
1974 for seeking action taken report in the matter of Hon’ble National (Green
Tribunal (NGT) order dated 03.05.2019 passed under O.A. no. 725/2018 Shri [Sajjan
Sodani v/s State of Rajasthan & others.

Sir,

1. Whereas the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred
to as the “Water Act™) has come into force in whole of the country, with effect from
23.03.1974.

2. And whereas the Water Act has been enacted to provide for the prevention, control and
abatement of water pollution and for maintaining and restoring the wholesomeness of

- water.

3. And whereas under the provisions of section 24 of the Water Act, no person shall
knowingly cause or permit any poisonous, noxious or polluting matter, determined in
accordance with such standards as may be laid down by the State Board, to enter into any
stream or well or sewer or on land.

4 And whereas under the provisions of section 25 and 26 of the Water Act, no person shall
without the previous consent of the State Board establish or take any steps to establish,
any industry, operation or process of any treatment and disposal system or any € tension
or addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade ef'{luent.

5. And whereas, the Hon’ble NGT in the matter of O.A. no. 725/2018 Shri Sajjan Sodani v/s
State of Rajasthan & others has ‘nter-alia directed vide order dated 03.05.2019 tha

“The issue for consideration is encroachment on Kothari River near Bhilwara,
Rajasthan and dumping of domestic, industrial and other waste, including bio-medical
waste, Keshav Hospital, Bh ilwara is also said to be involved”

“Steps taken are still not complete. Let the RSPCB take further steps for
enforcement of law and furnish an updated report in the matter after three mon hs.”

" «Learned counsel for the applicant states that steps have not been taken against
illegal constructions. Let this aspect be also looked into by the RSPCB and if it is 5o,
appropriate action be taken including taking up with the concerned authorities.!

6. And whereas the site of Kothari River was inspected by a team of the officials of RSPCB,
Jaipur on 03.09.2019 and during inspection following shortcomings have been observed :-

1) A high level bridge was found under erection stage in the bed of Koth i River.

As informed by Sh. Ravindra Singh Khushwaha, JEE, UIT, they ha\J|e sought

permission from RSPCB regarding non-applicability of E.C. in the matter.

%1
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2) Five pillars of the high level bridge observed under erection stage and a

jacent

to the pillars, piles of debris of grit and cement bags were observed which were

obstructing the natural flow of River Kothari.

3) Team along with representatives from UIT and Municipal Council Bl

identified following five drains ultimately culminating into River Kothari
a) Pandu ka Nallah

b) Drain near beti bachao Udyan

¢) Drain flowing from R.C. Vyas Colony

d) Drain flowing from Patri Nagar.

e) Drain flowing from Chitrakoot Nagar

1ilwara

4) As informed by EE, Municipal Council, Bhilwara, directions have been issued
by them to UIT for diverting above municipal drains/nallah culminating to
Kothari river to the main city sewage drain where STP of 10 MLD is being

operated by M/s JSW Ltd., Bhilwara.

5) Three number of cremation grounds were observed in the bed of Kohtari River.
6) EE, Municipal Council, Bhilwara informed that door to door waste collection is
being practiced in the nearby colonies of River Kothari. However, heaps of

Municipal Solid Waste were found lying on the bank of river.

7. And whereas the State Board, in exercise of the powers conferred upon it lﬁ;ier the

provisions of section 33A of the Water Act 1974 and in performance of its |

under the Act, issue directions in writing to any person, officer or any authority an

ctions
d such

person, officer or authority shall be bound to comply with such directions which includes

the power to direct:-

(a)  The closure, prohibition or regulation of any industry, operation or process or
(b)  Stoppage or regulation of the supply of electricity or water or any other

service.

Therefore, the State Board in exercise of the powers conferred upon it under section 33A
of the Water Act, 1974 and in performance of functions under the Act, hereby directs you to

take necessary action for rectification of. above mentioned shortcomings and

ensure

compliance of directions issued by the Hon’ble NGT, New Delhi in the O.A. no. 725/2018
Shri Sajjan Sodani v/s State of Rajasthan & others time to time i.e. on 12.10.2018,
16.01.2019, 21.02.2019 & 03.05.2019. You are further directed to forward action taken report
in the matter to this office immediately so that compliance can be submitted before Hon’ble

NGT before next date i. e. 11.09.2019. . q

(Shailaja Deval)
Member Secretary

—

Copy to following:-
. PS to Chairperson, RSPCB, Jaipur. BZ, v
. PS to Member Secretary, RSPCB, Jaipur. ;

2
3. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhilwara.
4

. Master file. C)
| >
Member Secretary
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
: JODHPUR .

: r-'s".B.- Civil Writ No. 15795/2018

n Sodanl S/o Shri Kanhaiya Lal Sodani, Aged About 66
S, B- 291, Nehru Road, Bhilwara. o

Versus
Permanent Lok Adalat, Bhilwara, Through Its Chairman,
District Legal Services Authorlty, Bhilwara,

nicipal Counc:l BhlfWara Through Commissioner,
|c1pal Counc:l Bhllwara

Rajasthan State Pollution  Control Board, Bhilwara
Through Regional Offace , <Rajasthan State Pollution
Control Board_,i_'Bhli_w :

~ Bhilwara  Through
ssources  Department,

Water  Resources
Executive Enginee
Bhilwara. e

Sub- Divisional Officer, Bhilwara.
Tehsildar, Bhilwara. =
9. Saras Dairy, Bhilw
Dairy, Bhilwara.:
10.  The Managing’ "Dtrector Keshav Porwa! Hospital, Bhilwara.
11,  The Additional Superlnten ent Of Pollce, Anti- Corruption
Bureau, Bh:lwara _ ;
12.  Rajasthan Urban Ifrastructure Development  Project
(R.u.i.d.p.)., Presently Through Executive Engineer,
Municipal Council, Bhilwara.

"hrotigh 3M__anaging Director, Saras

----Respondents

- —'P_e_tiﬁioh_er“

For Petitioner(s) i Mr.Narendra Thanvi.

HON'BLE MR. JUSTICE SANDEEP MEHTA

Judgment / Order

68/10/2018




(2 of 4) {Cw-15795/2018]

Shilwara, U.LT, _'j':BhETWa:‘é;. Djstrgct Collector, Bhilwara,

oﬂ_qfib'n Control Board, Regioﬁaiﬂ Office, Bhilwara,

’ Saras Dairy, Bhilwara ang Additional S.p. (Anti

Orruption Bureau), Bhilwara were  impleaded as  party

respondents in the ap llcatfon pon éeéei@iﬁg this application, the

Permanent Lok Adalat passed
with the consent of the | further construction activity
shall be undertaken i bed of Kothari River The

Government Counsel -":nistractéd to apprise the District

tsconrned in this regard. During
Pendency of the procééd_r‘lngs;__' the _.p‘étifi&ﬁer filed an application
dated 21.3,2018 aﬂegiﬁ""g thattheMumcrpal Council, Bhilwara was
carrying on full-fledged Coﬁ'jétruction '.-é'c"tivity in the riverbed
through the Executive Engineer, Rajasthan Urban Infrastructure
Development Project (RUIDP). Certain photographs etc. were
appended with thjs application, The Permanent Lok Adalat

summoned the Executive Engineer of the Municipal Council and

directed him to stop the construction work tij] the demarcation
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(3 of 4) [CW-15795/2018]

by the Permanent Lok Adalat, the work of important project
compnsmg of sewerage plant, treatment plant and a fllter p!ant

j near the river boundary, assngned to the RUIDP by the State

adversely affected, The Superintendmg Engmeer prayed that he
should be permrtted to be impleaded as a party respondent in the

edmgs The Permanent Lok Adalat was also apprlsed that

S0 _n. @on of a br:dge was bemg\ ndertaken on the river

jurisdiction to entertain ; the construction of a

bridge on the river because such a iﬁjrf';’jjgc_?t-;_’is meant for welfare of

the public. By the interim order dated .21.3.2018, the PLA Bhilwara

had restrained illegal construction in the riverbed which, by no
means, would imply that important public welfare projects viz.
bridge, sewerage plants etc. being undertaken under the sanction
of the State Government, were also being stayed. If at all, the
petitioner has any grievance in this regard, then he would be
better advised to seek suitable remedy by way of filing Public

Interest Litigation etc. but by no stretch of imagination, can the:

Government on the land al!otted by the UIT Bhllwara was bemg_




(4 of 4) [CW-15795/2018]

PLA vest itself with the jurisdiction to interfere in the constructu)n

clanfylng that the mtenm order dated 21:3" 2018 should not be

construed as a restralnt against construction of the bridge.

(SANDEEP MEHTA),J

[tarun goyal/ 64

of a br:dge or a sewerage treatment plant more S0, when |t rs the
specn“ C case of the RUIDP that constructlon is not bemg ransed m. _

the nverbed The PLA Bhriwara acted with. total objectmty whlle-'_'

e ——
Page 46 .
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1pletion dates far this contract are as under:

_ : 23:08.2017
eSign-build (1095 days) #3508ia030
D&M services - : 20-08-2030
sign-build)
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Design and Construction of Work of Providing Sewer Network with house sewer
connections, Design and construction of Sewage Treatment Plant, Sewage pumping -
station, Power Generation Unit at STP & allied works and Operation & maintenance
services of the entire system for 10 years in Part of Zone A & B of Bhilwara

v

Government of Rajasthan
Rajasthan Urban Sector Development Program

Contract Agreement

For

Design and Construction of Work of Providing Sewer Network with house
sewer connections, Design and construction of Sewage Treatment Plant,
Sewage pumping station, Power Generation Unit at STP & allied works and
Operation & maintenance services of the entire system for 10 vears in Part
of Zone A & B of Bhilwara

(Contract Package No : RUSDP/BHL/01)

Volume 2

(NTP, Contract Agreement, Power of Attorney, Performance security, Section | to
Section IX, Addendums including BOQ)

Contract Agreement
BETWEEN

SUPERINTENDING ENGINEER M/s RAJKAMAL BUILDERS
INFRASTRUCTURE PVT LTD
RUIDP, PIU-BHILWARA 54, PARK HILL SOCIETY,
: RAMDEVNAGAR, AHMEDABAD-
380015

e o




.Government of Rajasthan

Rajasthan Urban Sector Development Program

BIDDING DOCUMENT
For
Procurement

of

‘N
Design and construction of work of Providing Sewer Network with house sewer connections, Design and
construction of Sewage Treatment Plant, Sewage pumping station, Power Generation Unit at STP & allied
works and Operation & maintenance services of the entire system for.10 years in Part of zone A & B of

Bhilwara A

under International Competitive Bidding

G '(Following ADB'’s single stage two envelope bidding procedure)

Part 1- Technical Bid —Volume 2

Issued on: 7.10. 2016
Invitation for Bids No.: RUSDP/ICB/04
ICB No.: RUSDP/BHL/01

Employer: Local Self Government Department, GoR "
Represented by Rajasthan Urban Infrastructure Development Project (RUIDP)

Country: Indis
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section _6.2.2 : General Technical Specifications BHILWARA WASTE WATER PROJECT

36 SITE POSSESSION

Engineer or his representative shall undertake joint site visit to give possession of all sites to
the contractor before issuing Notice to Proceed (NTP). A “Handing over/Taking over of Sites”
Note shall be prepared after physically visiting the sites detailing out any hindrances /
encroachments, if any.

in case of such hindrances / encroachments, probable dates of removal of hindrances /
encroachments shall be given by the Engineer in this "Handing over/Taking over of Sites”
Note and such a Note shall be jointly signed by the Engineer as well as the Contractor.

Care should be taken to visit all sites, if large number of work sites is included in the
contract.
Specifically following sites shall be jointly visited by the Engineer and the Contractor for this
Contract.

3.6.1 STP SITE

Preliminary geophysical studies at the site of construction are shown in bid document and
may be used for preliminary idea only. Contractor shall be responsible for any difference in
test results shown in bid- document and those, which shall be conducted by successful
bidder (as required for design). It is stated that during execution of STP the soil treatment if
required shall be done by the contractor to improve the SBC. If soil treatment to improve
SBC is required to be done by the Contractor it shall be included in the price quoted. Bidder
should keep in mind that the proposed work is a Turnkey job and all the works (permanent
and temporary) required to be executed to achieve the outcomes are included in the scope
of work. No extra payment shall be made on what-so —ever may be the grounds. Contractor

has to design accordingly and quote his rates accordingly.

3.6.2 MILESTONES:

S. Description of Milestones Time for Completion

No.

1 Mobilization to the site and Within 15 days of the receipt of the notice
establishment of field office and from the Employer’s representative

quality control laboratory

I Commencement of submission of | Within 28 days of the receipt of the notice
design calculations, drawings and | to  proceed from  the Employer's
other documents for Civil, Mech. & | representative

Elec. Equipment.

H Completion of installation of Plant 90 days before the Time for Completion

and equipment

&
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Section —6.2.2 : General Technical Specifications BHILWARA WASTE WATER B
= "..

v Completion of Trial Run of the
Treatment Plant

60 days before the Time for Compleg;,

Completion of Trial Run of the
Power Generation Plant

Completion of Commissioning and
3.7

30 days before the Time for Completio

By the end of time of completion,

Hand over to the Employer

SEWAGE TREATMENT PLANT CAPACITY

STP shall have capacity as given below

Considered Design Criteria

Raw
Station

Sewage Pumping |  civil work and Piping Shalj be designed for
peak flow of 67.5 MLD (2033). Pumps shall be
suitable for handling Average flow of 30 MLD,

considering peak factor of 225

Pre-treatment works like inlet
chamber, Fine Screen
channels De gritting Tanks
Flow Measuring  Channel,
Primary Settling Tank and
Flow distribution box

Civil work and Piping Shall be designed for
67.5 MLD (2033).. Design shall be for average
flow of 30 MLD considering peak factor of 2.25

Equipment shall pe matching the Civil Work.
The Bidder shall however make provision for
extra pre-treatment ynits o cover ultimate

peak flow and submit layout and GAD for the
same.

Sewage Treatment Plant
Secondary treatment  ynit
based on Sequencing Batch
Reactor (SB R) process

Average flow 30 MLD Capacity and should be

capable maintaining required efficiency at
peak flow also.

4 Chiorine Contact Tank To be designed for average flow of 30 MLD
with minimum detention time of 30 minutes
. - _ :
5 Treated  Effluent Disposal | Treated Effluent disposal channel/pipeline
Works from STP 1o given disposal point. Civil work
and channel!Pipfng. Shall be designed for peak
flow of 67.5 MLD.  *
! ——eese.
8 | Average flow of 30 ML D

Thickener, Digester, SFudge )

!J' 8 | Sludge handling  ynits To o2 designed “»r
" dewatering

ok
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Section —6.2.2 : General Technical Specifications

BHILWARA WASTE WATER PROJECT

Considered Design Criteria

Sr. Unit/s

No.

i Gas handling
Generation

and Power

To be designed for gas generated from 30
MLD STP.

38
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" The Sewage will primarily consist of domestic wastewater from kitchens, bathrooms, toilets

v Following characteristic of sewage is considered for design purpose. These characteristics
are considered after studying the sewage characteristics of various towns in Rajasthan.

DESIGN QUALITY OF RAW SEWAGE

= 300 mg/l
= 650 mg/l
= 650 mg/l
TKN(as N) = 55 mg/l
. 7P (@s POy = e mg/l

3.9

‘However, the contractor has to conduct quality assessment at his own for the above
parameters and others considered necessary by him for the design of STP, after collecting
Tepresentative sample of the town. Contractor shall compare the values with those given
above and use the higher of the two values for each parameter.

TREATED SEWAGE QUALITY

Treated Sewage shall meet following quality requirement suitable for irrigation and
Agriculture purpose:

DESIGN QUALITY OF TREATED SEWAGE

BOD; @ 20° C < 10 mg/l
CoD < 50 mg/l
- TSS < 10 mg/l
TN (as N) < 10 mgfi
TP (as PO4) < 2 mg/l
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AN ROLIB0.00 Lac. TRUST aipy rm:m,%%;m
Refi- %I’hgr"'-_meff_:r IBAL. 2048 {9 Dated 12090

2y
Deur Sir,

HAL 10
VANG K46 & Puge Ko 14

Your tender for the abas
without any condition ar
One Pereent BELOW) o

© work hues be
Your tendered: Neg
i G-Schedyle

6 approved fy utidersigned Technivai oo
SUALGE e 4 ) e, ml,;!_('m'j (lera |

ol One 1
: : anountng ko R, 13.09.59.330.05 WULR sirdder 22 ney
Your tender premium come (o Rs.13,08,¢5242. (Rupees Thireen Crare Eight [ac Forty i_-"h 3 ;
@i Thousand Two Hundred Forty Twy Only). The work is issged on the e ‘
]

f the printed agreement

and schedule as appred
Engincer for receiy

‘ s & comditinns of
ed with the tend,
ing the instruction and |

e Please contact the Asxisting
avout of the work

The arrangement 1o start the work be made immediately  and then same should be
completed within stipulated period of 72 Month. The date of commencement/completion shaft
be recknowed as below:

Date of Commencement :- 05/10/2018

Date of Completion - 04102019

Itis also requested to please attend this office within 7 da
work order for e cution the agreement and to s
signature of the contact document within the afores
Eamest Mopey.

Encl - G-SCHEDULE

vs from the date of jssue of this
gnature the contact document Failure 1o
aid period may result in forfited of vour

Exceutite Engineer,
; UIT, Bhilwara
to the foltowing for information and N,
Assistant Engineer MrRShrivastavat T

Commence immadistely site book shbuld be ke ready at site of the work, soth

b

Ihilwara for information and e and to have the wark

8L necessary instructions ke
2t the fime of ir:_\-.rf;'csicn ';'hmi_ln-; ol laveut be fntimated toundersigned,
- Accountang, UIT, Bhilwar
- Jupiar Engineer Mr.Ravindra BKhuhoala

Executive Engincer, Mining Deparim
Deputs Commissioner Central Excise znd Service Tax Division, 10 Azad MNagar, Bhilwara
Guard File, UIT

Bhikvare

St a by

L
Executite Engincer,
UiF, Bhiivara

r=1&messagePartid=0.1 - 11
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